
















































































e A FIR N0.404/2020
PS: Mundka

0 : -bloc
e Earlier all the matters were adjourned en-blo

pursuant to the directions issued by the Hon'blet Hfgh‘Cour:j of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconlferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.

Ld. Counsel for applicant/accused.

Court is convened through vC (cisco Webex).
Vide this order, | shall decide the bail application filed
on behalf of applicant/accused Amit.

Heard. Reply perused.
After hearing Ld. Counsel for the applicant/accused

Copy dasti (o the |d Coun
- . sel
applicant/accused, for  the

’ MM-OG/West District
Tis Hazgri Courts/Delhi
09.09.2020



State vs, Yatish

FIR No.128/2020
PS: Hari Nagar

Present: Ld. APP for State through vc.

None for applicant.

Certain Clarifications are required from 10,

Put up on 10.09.2020. d?«wv&( N \f'(t_, K

(Babita Puniya)
MM—OG/West District
Tis Hazari Courts/Delhj
09.09.2020



FIR N0.1341/2020
PS: Hari Nagar

08.09.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down, Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have heen
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State.
Accused in person.

Court is convened through VC (CISCO Webex).
Accused has filed plea bargaining application. It be
taken on record.
Let notice be issued to the complainant and 10 for
NDOH.
Previous conviction report be filed by the NDOH.
Put up on 20.09.2020 before Lok Adalat.

_ St District
Tis Hazari Courts/Delhi

08.09.2020



State vs, Ranjeat Saini
FIR No.117/14
PS: Mundka
- 09.09.2020

Earlier all the matiers were  adjourned  en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide oflice order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed helore them through

vidooconieroncing except the cases wherein evidence is to be
recorded.

~Present:  Ld. APP or State through VC,

None for accused.

Court is convened through VC (Cisco Webex).
File perused,

Perusal of file reveals that almost

all the prosecution
witnesses have been examined.,

Let court notice be issued to accused as well as
counsel for NDOH,

Put up for PE on 15.09.2020.

¢ )
M™M-06/West District
Tis Hazari Courts/Delhi

09.09.2020



Statey v, Mohed, Azhir ‘
[a12114 Moy OO 13/20
P& Heari Magar

09.00.2020
Earlicr all the  maltars wers adjourncd  en-bloc

pursuant 1o the directions issucd by the Hor'ble High Court of
Delki from time o time amid lock-davn, Mo, vide ollice order

N0.26/0DHC/I2020 dated  30,07,2020, District Courts have been
diracted 19 1ake up all the casos listed  before  ther through

vir.!m)r;mm:mrmin;; ereept the cases wherein evidencea s (o he

recorded,

Prosont:  Ld, APP (or State through v,

Accused not producod Irom Jc,

Court is convened through ve (cisco Webex)
FFile poruged,
Jail Superintendeny it directod 1o produce tho aceused
o0 NOOH through v, |
Cr};npl.nirmnl/nwrmr of  slolen Propors
PURMONGd with. diresyio, o appear iy perly  be  alge
: ; o] e X : -
OO, b person o Nimuuh Ve on
Put up for fy i
Mhor Procecdings on 23.00,2000




State vs. Dharmender e N(_;,31112020
PS: Mundka

09.09.2020

Earlier all the matters were adjourr?ed r.-zn-blc:cf
pursuant to the directions issued by the Hon'bte' High 'Courtd(;r
Delhi from time to time amid lock-down. Now, vide office or
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Accused is stated to be in JC.

I have perused the charge sheet and the documents
annexed with the charge-sheet.

It prima facie discloses
commission of offence. | take cognizance of the offence.

I am of the considered opinion that there is prima facie

suificient material to proceed against the accused for the

offences
alleged in the challan.

Jail Superintendent is directed to produce accused on
the NDOH through vC.

Put up on 23.08.2020 for further procqedings.

(Babita Puniya)
MIM-06/\West District
Tis Hazari Couris/Delhi
09.09.2020




FIR N0.263/2020
PS: Hari Nagar

09.09.2020

Earlier all the matters were djourned en-bloc
pursuant to the directions issued by the Iioniile High Court of
Delhi from time to time amid lock-down. Now. vide office order
no.26/DHC/2020 dated 30.07.2020, Districi Courts have been
directed to take up all the cases listed helore them through

videoconferencing except the cases whercin cvidence is to be
recorded.

Fresh challan filed. It be checker! 11l registered as
per rules.
Present; Ld. APP for State.

Accused is stated to be on police: b,
10 in person.

Heard. File perused.
| take cognizance of offence.
Let accused be summoned for NI ¥

Put up before pre lok adalat opy 11 © 1.2020.

(Labita Puniya)
' M O6/Waest District
Tis oz ari Courts/Delhj
£9.09.2020



FIR 4o 23812020
PSS Han Magar
0200 2020

Earfer a% the manerc wWere edjourned  en-bioe
Parsuant 1o the dvecnons issved by the Fordole High Courg of
Deihi from time to bme amid lock-donn, Wow wide office orger
NO.25/DHCI2020 Cated 303.G7 2020, Distic Copns =
drected 10 take Up &t the cases fetpg zfure them through
“oeoconierencing Tadence is o pe
_fecorded .

EXcent the @ses where

-
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mattery WO
Cliong iIsSsue

FIR No.164/2020
PS: Har Nagar

lourned en-hloc

d by the | e Migh Court of
time to (jm, amig Iock-down. ! vide office order
no ZGIDHCIZOZO ated 30 07.2020. Distyj YUNS  have been
rected to take Up all the Cases listo e them through
vudeoconferencmg except the cases wher “Vidence IS to he
recordeq
Fresh challan filed, 1 he Checke, ! 'eQisteray as
Per ryjeg
Present

Ld. APp for sy
Accused IS st
10 in Person,

ate,

ated to ha On polic, |

¥
14y

Hearg File Perusaq
laka Unizance of h‘ence.
et ACcuseq be Moneq for 9
Ut up before Pre lok adalyy onyl. I.2.620
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ey LY B8 1 LN S

State vs.Nikhil

09.09.2020
d, Earlier all the malters wo

:pursuant to the directions issued by the
['De\hl from time to time amid lock-clown,

| ,'*—‘;vldeoconfercncmg except the cases whe
. recorded.
Present:  Ld. APP for State through VC.
Folr . Accused not produced from JC
R o Complainant through vC.

Court is convened through

It is stated by the complainzs
claim from insurance company.

‘ Heard

Jail Superintendent is directec!
NDOH through vC,

~ Putup for further proceedings

ey

,,L.-'*“I'\O ZBIDHCIZOZO dated 30.07.2020, Dist:
. directed to take up all the cases lister

' NO.041388/2020
PS: Hari Nagar

sourned  en-bloc
‘e High Court of
vide office order
aurts have been
2hre them  through
“vidence is to be

T directions,

C17CO Webex).

he has received

“duce accused on

119.2020.

Nita Pumya)
JIWest Districy
T Courts/Dajp;

9.09.202¢




State vs. Pradeep

FIR No. 00331/2019
PS Mundka
09.09.2020

Pursuant to the directions issued by the Hon‘b}e High C%Lérrtn_‘ocf
Delhi, the matters were adjourned en bloc amid Covid-19 t‘?\'gnDistric‘t
Further, vide office order no.26/DHC/2020 dated 30'07‘.20205 Lnbiog el
Courts have been directed to take up all thg cases listed befo

through VC except the cases wherein evidence is to be recorded.

Ld. APP for the State through VC.

Accused produced from Ro

Sh. Sanny Garg, Ld. Rema

Complainant and

identfied by the 10 through VC
10 through VvC.

File perused.

ILis submitted by the com

want to pursue the cas
in view of tl

e above, they seek
offence punishable ung

Present:

hini Jail through VC.
nd Advocate, through VC.
owner of stolen property through VC (duly

plainant and owner of stolen property that

€ as they have received the stolen mobile.
permission of the C

ourt to compound the
er Section 379/411 \pC.

Heard. File perused.

| have examined the complainant and owner of stolen property
about their voluntariness and having examined them, | am satisfieq that they
are making statement voluntarily. Therefore, let thejr
be recorded S€parately and b
sign the s

ame and send it back

recived back duly signed.

olen. Therefore,
and owner of stole
Consequemly

N view of statement of
e N property, offen

, accuse radee Stands acquij

under Section 379/411 IPC. P i

Supe_rdari, i any stands Canceled. Cgag
the rightful o

C I wner after Proper ackno
Original docu ) 3 ; wied
acknowledgemem

released 1o

after Proper

€ sent to Jaj| 5 11 i
. all Super;i
e € Consigneqd Sl

t requireq in an
tendent for y

Urts/Delp;
0 09.2020



